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IN THE CENTRAL ADMINISTRATIVE TRIBPUNAL,JAIPUR BENCH,JAIPdR.
* * *

L 4 Date of Order: 21.6.95..

RA 40/95 (OA 410/93) '

Mahesh ©handra Verma ... Applicant.

Union of India and others ... Respondents.
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HON'BLE MP.

(PER HON'BLE MR. GOPAL KRISHNA, VICE CHAIRMAN)

seaeking review of the Jjudgemzint randered in OA 410/93 on

o
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6.4.95 on the ground that the direction of the Tribun

the effect that a review DPC be convensed within six months

from the date of vecsipt of copy o©f the ovder by the
respondenics  and the peticiconzr's case for grant of the
benefit of vupgradation under BCP Schzme bas considered on

merits excluding the record relating co disciplinary

proceedings and if the &applicant is found suitable for such

upgradation, the besnsfiic of vpgreaedaition should be given to. .

him from such date a5 it found to be appropriate with all -

v

conseguential beznzfits, is tantamount co
o

Auly consgsideved and erxamined. A review of any

only if

evercising due diligencz was not within the knowledge of the

erson sezling the raview or cowld wot be produced by him at

the time when the ordsr was made. It may also b
u

grounds stated in this
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